CANCELEED

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE

APPEAL NO. 29/2020

Dastgir Ramjanso Bandar ... Appellant
V/s ! -
Union of India& Ors. ... Respondents

REPLY AFFIDAVIT BY RESPONDENT NO. 6, STATE LEVEL

ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

[, Dattatray Suryakant Bhalerao, working as Scientist II & Under

Secretary, Environment and Climate Change Department, Government of

Maharashtra do hereby state on solemn affirmation as under —

I am well conversant with the facts of the present case and I am competent
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1. Present proceeding seems to be an Appeal which is challenging the
Environment Clearance dated 1% June 2020 granted by SEIAA in favour
of the Respondent No. 10 Sugar Unit, Ms/. Shree Datta Shetkari Sahakari
Sakhar Karkhana Ltd. The said EC is for expansion of sugarcane crushing
capacity from 9,000 TCD to 15,000 TCD, Distillery capacity from 60
KLPD to 90 KLPD (Rectified Spirit/Ethanol) and establishment of 21+5

MW Co-generation Power Plant.

-

2. An appeal can be filed by invoking provisions of Sec. 16 of the NGT Act,
2010. However the Appellant has wrongly invoked the provisions of Sec.

14 & 15 of the NGT Act, 2010, and hence the present appeal is not

maintainable in the present form.

3. Respondent Sugar Unit was granted an EC under B2 category, after =
following the due procedure under the EIA Notification, 2006, for &
Expansion/Modernisation of Sugar Factory Capacity from 7,500 TCD
(313 TCH) to 9,000 TCD (375 TCH) by SEIAA on June 1, 2018. Before

the said EC was granted, public hearing was conducted by MPCB on

November 10", 2016.

D
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4. Impact Assessment Division, MoEF & CC, Govt. of India have issued an
Office Memo bearing no. J-11013/41/2006-IA-II (I) (Part) dated 20
August, 2017 which is regarding TOR for EIA/EMP studies for the
projects/activities reqiiiring EC under EIA Notification, 2006 — Extension
of validity period. According to clause (vii) of the said OM, Respondent
Sugar Unit was exempted from conducting public hearing. Clause (vii)

states as under —

“The baseline data used for preparation of EIA[/EM{D reports may be
collected at any stage, irrespective of the request for TOR or “th_e issue
thereof. However, such a baseline data and the public consultation should
not be older than 3 years, gt the time of submission.of the proposal, for

grant of Environmental Clearance, as per ToRs prescribed.”

Copy of the OM dated 29" August, 2017 is hereby marked and annexed

as Annexure 1.

5. For giving boost to Bio-Ethanol production in the country, on 17"
January, 2019 the MoEF & CC, Govt. of India issued a Gazette

Notification for expediting production of Bio-Ethanol for its limited

purpose of blending with petrol exclusively for its usage as bio-fuel under

PWe



the Ethanol Blended with Petrol (EBP) Programme. Benefit of the said
notification can be sought by Sugar Units already having a valid EC for
their present industrial operations and intend to produce Ethanol under the
EBP Programme. Exemption is granted to the Sugar Units from screening,
scoping and public hearing. Relevant portion of the said Notification is

produced below —

“Now, therefore, in exercise of the powers conferred by sub-section (1)
and clause (v) of sub-section (2) of section 3 of the Environment
(Protection) Act, 1986 (29 of 1986) read with sub-rule (4) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Gof@rnment,‘aﬁer
having dispensed with the requirement of notice under clause (a) of sub-
rule (3) of the rule 5 of the said rules in public interest, for expediting
production of Ethanol for its limited purpose of blending with petrol

“exclusively for its usage as bio-fuel, hereby makes the following special

provision, namely:-

“(1) All expansion projects of sugar manufacturing or distilleries, having
environmental clearances for their present industrial operations and
intended to produce Ethanol for blending with petrol under the Ethanol
Blended with Petrol (EBP)Programme, shall make an application in

Form-1 given in Appendix-I of the EIA Notification, 2006 along with the

e
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Environmental Management Plan, certificate from the Government of
India, the Ministry of Petroleum and Natural Gas stating that the proposal
is for the purpose of blending the bio-ethanol with II!1€ petrol, for grant of
environmental clearance under the provisions of the EIA Notification,
2006, and all such applications shall be considered by the concerned
sectorial Expert Appraisal Committee or State Expert Appraisal
Committee, who shall appraise the proposal as per the procedure
applicable to category B2 projects specified in the EIA Notification, 2006
based on certificate from the Central Ground Water Board regarding
adequate availability of water and adherence to sta?ggiqrd conditions

reldted to distilleries (appendix).

(2) The Expert Appraisal Committee may prescribe, in addition to the
standard environmental clearance conditions given in the appendix to this

notification, the specific conditions on case to case basis.”

Copy of the MoEF & CC Gazette Notification dated 17" January, 2019 is

hereby marked and annexed as Annexure 2.

. The Expert Appraisal Committee (Industry -2), MoEF & CC in its

meeting held during 8-9 April, 2019 considered the proposal of the Sugar

Unit for expansion. The Sugar Unit had proposed for amendment in the

et
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standard Terms of Reference granted by the Ministry vide letter dated 29"
January, 2018 in favour of the Sugar Unit. The Ministry noted that public

consultation is exempted as per OM dated 29" August, 2017.

. The EAC noted that earlier the project for expansion of sugar plant from
7,500 to 9,000 TCD (for which EC was granted by SEIAA Maharashtra
on 1% June, 2018), public hearing was conducted by the State Pollution
Control Board on 10" November, 2016. Further in view of the Ministry’s
Notification dated 17" January, 2019 intended to enhance Ethanol
production for usage as bio-fuel, the Committee recommended the

proposal for exemption from public hearing. Copy of thé‘ minute;, 6!

EAC, MoEF & CC dated 8-9 April, 2019 are marked and annexed as

Annexure 3.

. Sugar Unit has applied for the impugned Environmental Clearance on 29"
June, 2019. SEAC deliberated the project in its SEAC-1 172" Meeting
held on 22" November 2019, Minutes of meeting of SEAC is marked and
annexed as Annexure 4. In view of the said recommendation SEIAA

decided to grant the impugned EC.
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9. It is humbly stated that SEIAA and SEAC have strictly followed the

10.

procedure laid down under the EIA Notification 2006 and all the relevant
notifications and amendments issued by the MOEF!" & CC from time to
time, while granting the present EC and hence there is no wrong doing
while grant of the EC: It is not true to state that SEIAA and SEAC have

disregarded the law and procedure while grant of the present EC:

This respondent craves leave to file any additional reply as and when
required. In light of the above submissions, it is respectfully prayed that
Environment Department shall abide by any orders and directions issued

by the Hon’ble Tribunal.

~

A

Place: Mumbai (Dattatray Suryakant Bhalerao)

Date: 2-0/04| 2071
Scientist II and Under Secretary,

Environment & Climate Change, GoM

Deponent
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VERIFICATION

I, Dattatray Suryakant Bhalerao, Age 38, Scientist II and Under

Secretary, Environment & Climate Change, GoM, having my office

address at 15™ Floor, New Administrative Building, Mantralaya

Mumbai- 400 032 do heréby verify and declare that statements made in

the aforesaid Paras are true and correct to the best of my knowledge

and information and I believe the same to be true and that nothing

material has been concealed therefrom.

Solemnly affirmed on this’lofaay of the  April, 2022 at Mumbai.

Identified by me
e,
(Sanjay' Sandanshiv)
Under Secretary,

Environment &CC, GoM

/

// ‘0 e n(\\ of Mé’f‘) A

Ay D

(Dattatray Suryakant Bhalerao)

Scientist I and Under Secretary,
Environment & Climate Change, GoM

Deponent
SOLEMNLY AFFIRMED
BEFORE ME BY THE DEPONENT

C‘HRI_Qmﬂ «SLI&:&:M 8144&5&4’0-

TO WHOM | PERSONALLY KNOW,

aw
Dated & Odth OfﬁcerAppointed
under oaths Act, 1969

V4 {;’a\“ and Jugjo

3

LN
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Annexure 1 127

No. J-11013/41/2006-1A-11 (1) (Part)
Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)

Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj
New Delhi-110003

Dated: 29 August, 2017.

OFFICE MEMORANDUM

Subject: Terms of Reference for EIAJEMP studies for the projects/activities
requiring Environmental Clearance under the EIA Notification, 2006 -

Extension of validity period - regarding.

In order to streamline the process and provide greater clarity.in issuing Terms of
Refarence (ToRs) for undertaking EIA/EMP studies for the projects/activities requiring
Environmental Clearance under the EiA Naotification, 2008, the following decisions have
been taken with immediate effect:

(i) The validity of ToRs for projects/activities (except for River Valley and HEP
Proiects), for submission of EIA/EMP reports shall be three years.

(ii) The validity of ToRs for River Valley and HEP Projects, for submission of
EIA/EMP report shall be four years.

(iii) The above validity period can be extended by the concemed Regulatory
Authority for a maximum period of one year without referring the proposal to
the EAC/SEAC concerned, provided an application is made by the applicant
before expiry of the validity period, together with an updated Form-1 and
proper justification and there is no change in terms and conditions of the -
ToRs. After the lapse of validity, such extension will need EAC/SEAC

consideration.

(iv) Thus, an outer limit of validity of ToRs shall be 4 years for all the
projects/activities and 5 years for River Valley and HEP Projects.

(v) The ToRs will specifically mention the date of expiry of validity.

{vi) Extension of validity of ToRs beyond the outer limit of four years for all
- projects/activities, and five years for River Valley and HEP projects, shall not
be allowed/considered by the Regulatory Authority.

(vii) The baseline data used for preparation of EIA/EMP reports may be collected
at any stage, irrespective of the request for ToR or the issue thereof.
However, such a baseline data and the public consultation should not be
older than 3 years, at the time of submission of the proposal, for grant of
Environmental Clearance, as per ToRs prescribed.
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(viii)

(ix)

)

2.

Public consultation shall be conducted during the validity of the ToRs. The
public consultation conducted after the expiry of ToRs shall not be accepted
by the Regulating Authority.

In case the proposal for Environmental Clearance along with EIA/EMP
reports based on the ToRs prescribed, is not submitted within the validity
period of ToRs, and/or not complying with the above conditions, the process
shall be started de novo. The already collected baseline data may be re-used,
provided it is not more than 3 years old and duly recommended by
EAC/SEAC in their due diligence.

In case, any proposal for ToR is delisted for want of additional information
within the time period, as stipulated by the Ministry, the same can be listed
again after the requisite information is submitted.

This Office Memorandum is issued in supersession of the earlier OMs of this

Ministry as under:

)
ii)
iif)
iv)
V)
vi)
vii)
3.

No. J-11013/ 41/2006-IA-1I (1) dated 22.03.2010;
No. Z-11012/1/2013-1A-l (Part} dated 19.11.2013;
No. Z-11012/1/2013-IA-1 (part) dated 12.12.2013;
No. J-11013/ 41/2006-1A-] (1) dated 22.08.2014;
No. J-11013/ 41/2008-IA.1[ (I) dated 08.10.2014;
No.J-11013/41/2006-1A.11(l) dated 07.11.2014; and
No. J-11015/109/2013-1A.1I(M) dated 12.01.2017

This issues with the approval of the competent authority.

5

N
(Sharath Kumar Pallerla}
Scientist ‘F’

Copy to:

1.
2.
3.
4.
5.

All the officers of [A Division

Chairperson/Member Secretaries of all the SEIAAs/SEACs
Chairman of all the Expert Appraisal Committees
Chairman, CPCB

Chairpersons/Member Secretaries of all SPCBs/UTPCCs

Copy for information:

1.

oo AW N

PS to Minister for Environment, Forest and Climate Change
PPS to Secretary(EF&CC)
PPS to AS(AKJ} / AS (AKM)
PPS to JS(GB) / JS(IT)
Website, McEF&CC
Guard file
Page 2 of 2
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Annexure 2

REGD. NO. D, L.-33004/99

A Ho Fho Teo-33004/99

Che Gazette of Iudia

EXTRAORDINARY
T [[—WUE 3—IY-TUE (ii)
PART II—Section 3—Sub-section (ii)

Wi § TRy
PUBLISHED BY AUTHORITY

H. 241] g Toocht, SewhvEr, Stadt 17, 2019409 27, 1940
No. 241] NEW DELHI, THURSDAY, JANUARY 17, 2019/PAUSHA 27, 1940

e, T T oy yREdT daey

SfergET
7% fresft, 17 ey, 2019

LA 345(80).—Te TOHIY, vt (qiew) afifew, 1986 $ s 3 Bt gv-grg (1) T
W-Hm(z)%rés(tﬁ)%afsﬂ?aﬁsﬁﬁwwmgm TERTe T Fataeor &} aq HErew oy
. F7.30.1533(en), A 14 R, 2006 g7 SRR TatET SETETd fRerfor stfergemT (39 v 3R
ST ARG G G A, I AT A Sy F g w7 TR R,
w%ﬁ%ﬁmﬁ%ﬁMwﬁwﬁ%%ﬁmWﬁmm@ﬁ
ﬁtf&ﬁ%ﬁ%ﬁﬂﬁ%ﬁ%ﬁﬁmﬁ&rwmﬁmwﬁﬁﬁﬁwmﬁwﬁﬁwﬁw
fRater $r srasgsar # omwres s )

I 5() % ereftr I AT F gy F qehaw TRaoRY 7 fmmmare § Rfterd (o
ﬁrhsﬁwwﬁ)w&nﬁm%ﬁr%ﬁﬁmmﬁm@wﬁﬁﬁwwwm
wET et griRer & g water fate ft e

3T, 7 AR T daw S ax Ty AR, 2018wmﬁﬁaﬁﬁ'ﬁﬁﬁ%mwﬁﬂﬁﬁﬁv
(W)Wﬁwamm%wﬁw%% wresft s fe-wquomrd srera et wiat @

W%%WWWW—%WW%@@W#@WW&WW
mwmawﬁ%sﬁgﬂﬁwﬁﬁWMI

aﬂr,ﬁ@w%mw%ﬁrﬁvﬁf@v(éiﬂﬂ)mﬁm%a&ﬂw&@v?ﬁwmm%aﬁwﬁmﬁr—
W%ﬁﬁmﬁﬂﬁwﬁﬁéﬁﬁwﬁ%%m YR, 7 3T Aererg yREd werera gatar

et % smaeas 7T
357 Gl01Y )
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2. THE GAZETTE OF INDIA : EXTRAORDINARY [PART [F—SEC. 3(ii)] i

. Rfteerd ¥ deifde o watacr Pafys ¥ amet & wig gafy ogwd & e 9T, 9T
et 33 1 erat et G ma &

dre, Y Prfre Rt et =1 e ¢ W RReerdt v are-ure & gufawr 3 gy 7 sf¥a
TR YT+
aive, warte TTt < TuwreET A & & SRy Rifirs et w1 v e off Rfewd Frgw ad F

R Tt % wiiger e erer w7 i e e S A S 6 g & uF 9f ¥ R e g
ST T ST Tl g |

a1, 3, FeRr g, gatawor (semr) Fw, 1986 ¥ faw 5 % sufve (4) ¥ ary gfsq wafaw
(sier) TR, 1986 (1986 T 29) H umRT 3 ¥ wwemay (1) iR SveT (2) % €T (%) R wew sriedt
T RN G §C, 7 i § a5 fesit ¥ Fraw 5 % 99 Fem (3) % e () 3 anefie Aifewr oy speasemsit
BRI HTT F T, ST T & I S Fww F A F g W0 F ey S F difaer sgew & g
AT ¥ Feqre § ft o ¥ R f e wrerwr ATt &, araf-

"(1) Seft s T RReedt £ weft R TR, o 38 % are gt s ()

el ¥ eI S AT senfis aiETeT @) 3o ¥ wrr S E T w0 ¥ fog smarfRa g@ATe Soored
T % forg vt Rafem @t &, wafawer wdem GeET, S 93T, Ve sfix mgfas iRy fanad
& ST ¥ AT Sy srftg=eT, 2006 ¥ aae-1 § Ry g wew-1 § 4 T4 U ¢F wded wail
ug WETE A3 ¥ wrr ari-gdald SR ¥ e ¥ R Serde sftg=an, 2008 F wrawt F ol
TarteRer Rafer S FOT 3 & ok 0 weft smiet e st fefter v geate af Ry si g @
qeats wiRf gy Re R so, s ot gaty Seeerar ok RiRewdt & dafira wiasw gl F 9T

¥ g F 8T o TeEE ¥ LI 9T i, Semsy st 2006 § Rfafdy ot f 2 @
AT AT TR HT i T (Fgae)l ' '
(2) Tadvest et vl ga siftgen & agey §-4 78 e galaor Rafar $ ot ¥ afeia
STEIT STerT HTHAT o aqaTe (afere o FerifRa s aem”
g AT, T & = A= %y i i & o o B s F g wge it
[T, &, srEu-al-11013/56/2017-ar5L.0(D)]

fiar fFm, @ aeE
IR

L B L g

ot wfsit fi 7 o

I wifafes ad » 7
i TREAT ¥ 94T TS 27 97 G ¥ sraed F @i g9 F 9 4, 9REieA T TR
ST a9 T (St fRgw), 1986 3 gussll F susta 59 WHhT 9o S STt
i TRESAT TEAT9H 17 TG aeitg S ®, 91 @R g, T wred fi s
i, ﬁwmm@wﬁﬁwwm@mﬁwﬁwﬁwﬁ

W ST qEw gegslE g 5T AqANRd gl egAiRd  ww-Rfiss g
FromT/a=geils weem ey $i RreEfdt aor o e ¥ gomd & softag & o
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L9 N—898 3(ii) ] , WA T TS : G 3

vi,

W&ﬁ,w@mﬁﬁ%wmﬁm@ﬁ(mw%ﬁﬁwmﬁ
Tt it TRy ¥ weer #))
Wﬁﬁwwmﬁﬂﬂmwﬁwaﬁéfﬁﬁﬁﬁw(wﬁwam
Frg=rn) sttt 1981 sie sief (Tqwer Framer qor Frd=wr) sfefem, 1974 ¥ Soest &
ST ATIAT/ST=TR Y ST sTea &7 S

TR TETTH I THT-9HT I TATHNET GG ik oy srqfirss yeheey [,
2016 % sfata WTTEreTT STo favarT SO

T TR THG-H0G T 707 GNRT TREFHAT AT BT ST, S A s
(Trwarse=HT) fRaw, 1989 % siwfa Fadt qur Rafdst =1 wrs & s B
AT GUCATR T 3 T qReage ey Wex argw s (i), 1989 ¥
ERGIRSEE IS I ’

1Y oreret e she i

fiil.

TS ST g7 gatae (ST e, 1986 3 Muffe st & gest 7 @ sas
ﬁ%ﬁlﬁ%ﬁ?mﬁﬁﬁ%x?ﬁiﬁtmﬁwwmﬁﬁﬁmaﬂ?
ﬁwwwﬁéam%ﬁww%wﬁ%mwwﬁ@ﬁw
IYTEC () A, 1986 ¥ Sq9q HTAAT WIS FRTTETS sreay g &
ST YrerTerelt % AT § gueeer srqfiat i ARt % ager 57 s
T Feflae won

R ST € 8 ¥ sva HI] TR T F A QAT 0T (T 1200 F Fr 9%
T ETH 8 % e ST T a1g), Taw S 79T va ¥ R Rerst e 500
(FTAAT-RT-HTAET ST T GeramierT, a8 999 @ faw) serfohe g0y arey ey sguet
(WWW%W-&WmH&TWz,S,aﬂ?@&ﬁzqﬁmﬁxa—mﬁrﬁ%ﬁﬁﬁ)
WA wHTATRE ¥ Rt # 9REe T e A s 3 frg o
HEITT HO
WWW%WWWWW#WWWW
ﬁmm/mﬁwﬁﬁﬁwﬁﬁéﬁﬁmaﬂxmﬁmﬁ%ﬁ
Wﬁw@ﬁmﬁﬁﬁé%wm,aﬂaﬁtmwﬁaﬁm%w
Frterd, Fla wuer e 1€ ¥ arfeen watar 6 ov e fE 9€ ¥ 8
FIE T S ST ST _
Hﬁméﬁﬁzmﬁéawmaﬂ%wmﬁwﬁ%mﬂﬂﬁﬁww%w
(Teftelt) oot Swereer wwrd it ATl Fefier i soasi o sremt werslT AT A
AT G T ‘

HATTE BIC AL, 826 (3) f2AF 16 wawaw, 2009 & T 9 T s afdht
AT A S TR T Srqorer fFar s
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THE GAZETTE OF INDIA : EXTRAORDINARY [PART II-—SEC. 3(ii)]

vi.

vii.

viii.

T SeastaT #r aiT fumEt (2T ) Pt o ¥ g waer i sl §
AT 3 G § GEHT @7 A 0.5% ¥ B ALE gAT =R ey I F Ay
e Frdor SR g P 61€ % il ¥ yqar maf SEE ¥ ©F &
qreEH & @R B srem

It AP T o T R A T gt S SArE § o BRI S 9T
B ATeTT Il AT At e 5 e § R F s an

St GTRRET, T TR T Bt e % e § By s arfh g7 3 g9
STEr YN ST 1 St Seret= it T ST Tl

S urEredT st A sl ol

Vi,

vil.

afRem Y sitarsT Frs Rt ¥ forg, 51€ g aREdt ¥ sk afgane sk F3
ATH ST F T geaar SET ATeT 3% HRT ST ST (FETHS F7d FHA AT
Rt ¥ wRe # @) o g vardiehsh e diefefEt el & ser s

T X PR g R s sl afET ¥ argt A1 sfime/afaT @ senied
TEY P ST (Sreuert ST FE Arent qRATSTrEt % e ¥ )

stfar srfRema/fadt srofdre s 31 wef oo & 8t e Ry smom) aiee & @ s H
T T ST i wa gye yiage worelt & Ars & e R s

argfeer AfRT ¥ qEa aqay we e awd, gafav (g e, 1986 % 9T
& IR S Eval T Feqre By s

T ST SIS AT, e AT srear G gy @ur fetf wmer & sfie agt
@Tﬁlwﬁﬁaﬁﬁ?@ﬁﬁﬁmﬁmﬂwlﬁmﬁqﬁﬁhﬂﬁmﬁa@ﬁl
drenfr/sr sRar # gog MayAdTe ok fm Ao siyema amrel &
o F3T ST 9o A tuafialdt A Rea ¥ are yardd ok wdowdt (giefes fam
fovemr grae) Y whaT & e ST R ST A w S § i R g &)
JEF TTE ATLE, FOTeT § TSI ST

HEGY, ST AR % oIy waet o ¥ 21T S} SYEnh T F AT § awi o g4
w0 T 0 % sieT g B shei R s=rert & forg gwr awgT w3

gafar Frorft iR i

i,

R s i et Ao & oy dioft e § w e greeTieR s s

A 8 7 Sl IEh -uTH Fed A Tl ﬁﬁﬂﬁ?%ﬁ‘ﬁﬁﬁﬁﬂ@ﬁﬁﬁg,
qTErEY, rarelToTd T gider eafa Fe=ror g Fmee vt & feR srefl-siifar <@ s

wfasht el v, ST Faw, 1986 ¥ aiqla fafAfdse arrt sraf fem & 77 75 dB(A)
3R T F 99T 70 dB(A) g Tl T

FeT] R G

RISy AT TSI B o1t & S, e TASeT snarha g
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[ —@ve 3(ii)] 7T T T ¢ ST
VI smfirse weaw
. QAT THIEA] & &, 3 G, g9, HET A F 7@ ST IR F ATew & i et
I ATFE ST I FoI &yLrd ST TG

Vil.

vill.
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i Adefta gy ar Rem-REet % srgeror # Sow 35 ToREE ¥ ary @ O ¥ 33% W
- FHwT & 7 g agt e f ot gw gha v ¥, sy ¥ wreary, g B awe
qffRr erferer gl
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i, WWW,W&W%W%WWQWTW(W)
YT FUNL
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R s wrsit =it B el srar w @ sk 39 srafee BT s
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v. o e e et g, SR e a3 S, sreree efade, S
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THE GAZETTE OF INDJA : EXTRAORDINARY [PART II—SEC. 3(ii)]

vii R wre ok e IwTet B gerrd wT Ay anget B i ¥ Rrg g aRed ¥ efE
vafe e Ry B s gar et 2w 9C T1ge giieT f sl qgl o
ST . :

HIVTINE TATE0 e aries

. Wﬁww,wﬁmﬁwmﬁa%ﬁa‘aﬁmﬁmﬁ%mm%#. 22-
56/2017-amgm-11I 7% 1 7%, 2018 F srafdse IU=HT w1, 7UT YHISF, Sgaiert 3
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 17th January, 2019

$.0. 345(E).—WHEREAS, the Central Government in the erstwhile Ministry of Environment and Forests, in
exercise of its powers under sub-section (1) and clause {v) of sub-section (2) of section (3) of the Environment
(Protection) Act, 1986 has published the Environment Impact Assessment Notification, 2006 (hereinafter referred to as
the EIA Notification) vide S5.0.1533(E), dated the 14" September, 2006, making the requirement of prior environmental
clearance from the concerned regulatory authority mandatory for all new projects/activities listed in the schedule to the
said notification, their expansion and modernization and/or change in product mix, as the case may be, before any
construction work or preparation of land by the project management except for securing the land;

AND WHEREAS, the projects/activities listed in the schedule to the said notification include distilleries
(molasses and non-molasses based) under item 5(g), and thus requiring prior environmental clearance from the Ministry
or the State Environment Impact Assessment Authorities in different States/Union Territory, as the case may be;

AND WHEREAS, the Central Government has published the National Policy on Bio-fuels, 2018 stipulating
Ethanol Blended with Petrol {EBP) Programme as its main component, offering indigenous and non-polluting renewable
energy source and successful implementation of the programme would not oply result in substantial reduction in air
pollution but also saving of precious foreign exchange through import substitutions;

AND WHEREAS, the Ministry of Environment, Forest and Climate Change deems it necessary for expediting
environmental clearances to the projects for manufacturing of bio-ethanol for the purpose of blending with the petrol
under the Ethanol Blended with Petrol (EBP) Programme;

AND WHEREAS, based on substantial experience gained in matters relating to prior environmental clearance
rélated to distilleries, conditions of grant of environmental clearance have been standardized;

AND WHEREAS, distillery units adhering to Zero Liquid Discharge norms provide reasonable safeguard with
respect to ambient environment;

AND WHEREAS, distilleries adhering to Zero Liquid Discharge in areas with adequate water availability can
be provided special dispensation for a year with view to achieving objective set as above withont adverse environmental
impact for a year;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v} of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (4) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause (a)
of sub-rule (3) of the rule 5 of the said rules in public interest, for expediting production of Ethanel for its limited
purpose of blending with petro] exclusively for its usage as bio-fuel, hereby makes thefollowing special provision,
namely:- g

& Minkstry” of
ith the petrol,
h.applications

Sfitie

@

| Thig ot
the Official Gazette,

[F.No. IA-J-11013/55/2017-1A.IK(1)]
GEETA MENON, Jt. Secy.
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APPENDIX
Standard BC Conditions

L Statutory compliance

The project proponent shall obtain forest clearance under the provisions of Forest {Conservation) Act,
1986, in case of the diversion of forest land for non-forest purpose involved in the project.

The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.

i

ii.
The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife Management Plan and
approved by the Chief Wildlife Warden. The recommendations of the approved Site-Specific
Conservation Plan / Wildlife Management Plan shall be implemented in consultation with the State Forest
Department. The implementation report shall be furnished along with the six-monthly compliance report.
(incase of the presence of schedule-1 species in the study area)

iv.  The project proponent shall obtain Consent to Establish / Operate under the provisions of Air (Prevention
& Control of Pollution) Act, 1981 and the Water (Prevention & Control of Pollution) Act, 1974 from the

concerned State poilution Conirol Board/ Committee.

fit.

v.  The project propoment shall obtain authorization under the Hazardous and other Waste Management

Rules, 2016 as amended from time to time.

vi.  The Company shall strictly comply with the rules and guidelines under Manufacture, Storage and Import
of Hazardous Chemicals (MSIHC) Rules, 1989 as amended time to time. All transportation of Hazardous
Chemicals shall be as per the Motor Vehicle Act (MVA), 1980

IL  Air quality monitoring and preservation

The project proponent shall install 247 continuous emission monitoring system at process stacks to
monitor stack emission with respect to standards prescribed in Environment (Protection) Rules 1986 and
connected to SPCB and CPCB online servers and calibrate these systemn from time to time according to
equipment supplier specification through labs recognised under Environment (Protection) Act, 1986 or

NABL accredited laboratories,

ii, The project proponent shall install system carryout to Ambient Air
common/eriterion parameters relevant to the main pollutants released (e.g. PM,q and PMj; in reference to
PM emission, and 50, and NOx in reference to S0, and NOx emissions) within and outside the plant area
at least at four locations (one within and three outside the plant area at an angle of 120'each), covering
upwind and downwind directions, {case to case basis smal] plants: Manual; Large plants: Continuous)

i

Quality ' meonitoring for

ik The project proponent shall submji morthly summary report of continuous stack emission and air quality
monitoring and results of manual stack monitoring and ynanual monitoring of air quality /fugitive
emissions to Regional Office of MoEF&CC, Zonal office of CPCB and Regional Office of SPCB along
with six-monthly monitoring report.

iv.. Appropriate Air Pollution Control (APC) system shall be provided for all the dust generating points
including fugitive dust from alf vulnerable sources, $o as to comply prescribed stack emission and fugitive
emission standards. _

T The National Ambient Air Quality Emission Standards issued by the Ministry vide G.S.R. No. 826(E)
dated 16th November, 2009 shall be complied with,

Sulphur content should not exceed 0.5% in the coal for use in ceal fired boilers to control particulate
emissions within permissible limits (as applicable), The gaseous emissions shall be dispersed through
stack of adequate height as per CPCB/SPCE guidelines,

vi,

ik The DG sets shall be equipped with suitable pollution control devices and the adequale stack height so
that the emissions are in conformity with the extant regulations and the guidelines in this regard.
viii. Storage of raw materials, coal etc shall be either stored in silos or in covered areas to prevent dust

pollution and other fugitive emissions.

oL Water quality mmonitoring and preservation
i For online continuous meonitoring of effluent, the unit shall install web camera with night vision capability
and flow meters in the channel/drain carrying effluent within the premises {applicable in case of the
projects achieving ZLD) and connected to SPCB and CPCE online servers,
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ii.

vi.

vii.

Zero Liquid Discharge shall be ensured and no waste/treated water shall be discharged outside the
premises (applicable in case of the projects achieving the ZLD).

Process efftuent/any wastewater shall not be allowed to mix with storm water. The storm water from the
premises shall be collected and discharged through a separate conveyance system.

The effluent discharge shall conform to the standards prescribed vnder the Er{vironment (Protection)
Rules, 1986, or as specified by the State Pollution Control Board while granting Consent under the
Air/Water Act, whichever is more stringent.

Total fresh water requirement shall not exceed the proposed quantity or as &pccif.ied l?y the Committee.
Prior permission shall be obtained from the concerned regulatory authority/CGWA in this regard.

Industrialftrade effluent shall be segregated into High COD/TDS and Low COD/TDS efﬂuent streams.
High TDS/COD shal be passed through stripper followed by MEE and ATFD (agitated thin film drier).
Low TDS effluent stream shall be treated in ETP and then passed through RO system.

The Company shall harvest rainwater from the roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial operations within the plant.

IV.  Noise monitoring and prevention

L

il

i

Acoustic enclosure shall be provided to DG set for controlling the noise pollution.

The overall noise levels in and around the plant area shall be kept well within the standards by providi_ng
noise control- measures including acoustic hoods, silencers, enclosures etc. on all sources of noise,

i

generation. g

The ambient noise levels should conform to the standards prescribed under E(P)A Rules, 1986 viz.

. 75 dB{A) during day time and 70 dB(A)} during night time

V.  Energy Conservation measures

The energy sources for lighting purposes shall preferably be LED based.

VI.  Waste management

i

ii.

iil.

Hazardons chemicals shall be stored in tanks, tank farms, drums, carboys etc. Flame arresters shall be
provided on tank farm and the solvent transfer through pumps.

Process organic residue and spent carbon, if any, shall be sent to cement industries. ETP sluclge, process
inorganic & evaporation salt shall be disposed off to the TSDF,

The company shall undertake waste minimization measures as below:-
a. Metering and control of quantities of active Ingredients to minimize waste.

b. Reuse of by-products from the process as raw materials or 4y raw material substitutes in other

processes,
¢. Use of automated filling to minimize spillage.
d. Use of Close Feed system into batch reactors.
e. Venting equipment through vapour recovery system.
f.  Use of high pressure hoses for equipment clearing to reduce wastewater generation

VI, Green Belt

i.

Green belt shall be developed in en area equal to 33% of the plant area with a native tree species in.
accordance with CPCB guidelines. The greenbelt shall inter alia cover the entire periphery of the plant

VIIL.  Safety, Public hearing and Human health issues

i

iif.

Bmergency preparedness plan based on the Hazard identification and Rigk Assessment (HIRA} and
Disaster Management Plan shall be implemented.

The PP shall provide Personal Protection Equipment (PPE) as per the norms of Factory Act.

Training shall be imparted to all employees on safety and health aspects of chemicals handling. Pre-
erployment and routine periodical medical examinations for all employees shall be undertaken on regular
basis. Training to all employees on handling of chemicals shall be imparted,

i
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iv,

vi,

Provision shall be made for the housing of construction labour within th.cAsite with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking water,
medical health care, créche ete. The housing may be in the form of temporary structures to be removed

after the completion of the project,
Occupational health surveillance of the workers shall be done on a regular basis and records maintained as
per the Factories Act.

There shall be adequate space inside the plant premises earmarked for parking of vehicles for raw
materials and finished products, and no parking to be allowed oatside on public places '

IX.  Corporate Environment Responsibility

L

L.

The project proponent shall comply with the provisions contained in this Ministry’s OM vide F.No. 22-
65/2017-IA.I1I dated 1% May 2018, as applicable, regarding Corporate Environment Responsibility.

The company shall have a well laid down environmental policy duly approve by the Board of Directors,
The environmental policy should prescribe for standard operating procedures to have proper checks and
balances and to bring into focus any infringements/deviation/violation of the environmental / forest
fwildlife norms/ conditions. The company shall bave defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or shareholders / stake
holders. The copy of the board resolution in this regard shall be submitted to the MoEF&CC as a part of

six-monthly report.

A separate Environmental Cell both at the project and company head quarter level, with qualified
personnel shall be set up under the control of senior Executive, who will directly to the head of the
organization,

Action plan for jmplementing EMP and environmental conditions along with responsibility matrix of the
company shall be prepared and shall be duly approved by competent authority. The year wise funds
earmerked for environmental protection measures shall be kept in separate account and not to be diverted
for any other purpose. Year wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance Report.

Self environmental audit shall be conducted annually. Every three years third party environmental audit
shall be carried out.

X, Miscellaneous

i.

il.

ii,

Vi,

vii.

viii,

The project proponent shall make public the environmentsl clearance granted for their project along with
the environmental conditions and safeguards at their cost by prominently advertising it at least in two local
pewspapers of the District or State, of which one shall be in the vernacular language within seven days
and in addition this shall also be displayed in the project proponent’s website permanently.

"The copies of the environmental clearance shall be submitted by the project proponents to the Heads of
loca] bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the Government who
in turn has to display the same for 30 days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated environment clearance
conditions, including results of monitored data on their website and update the same on half-yearly basis,

The project propenent shall monitor the criteria pollutants level namely; PM,, SO, NOx (ambient levels
as well as stack emissions) or critical sectoral paramsters, indicated for the projects and display the same
at a convenient locatlon for disclosure to the public and put on the websiie of the COIMpany.

The project proponent shall submit six-monthly reports on the status of the compliance of the stipulated
environmental conditions on the website of the minisiry of Environment, Forest and Climate Change at

environment clearance portal.

The project proponent shail submit the énvironmental statement for each financial year in Form-V to the
concerned State Pollution Contral Board as prescribed under the Environment (Protection} Rules, 1986, as
amended subsequently and put on the website of the company,

The project proponent shall inform the Regional Office as well as the Ministry, the date of financial
closure and final approval of the project by the concerned authorities, commencing the land development
work and start of production eperation by the project,

The project authorities must strictly adhere to the stipulations made by the State Pollution Control Board
and the State Government.
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xi.

xii.

xiil.

xiv,

XV,

XVl

The project proponent shall abide by alt the commitments ard recommendations made in the EIA/EMP
report, commitment made during Public Hearing and also that during their presentation to the Expert
Appraisal Committee.

No further expansion or modifications in the plant shall be carried out without prior approval of the
Ministry of Environment, Forests and Climate Change {MoEF&CC).

Concealing factual data or submission of false/fabricated data may result in revocation of this
environmental clearance and attract action under the provisions of Environment (Protection) Act, 1936.

The Ministry may revoke or suspend the clearance, if implementation of any of the above conditions is not
satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary, The Company in a
time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The .project
authorities should extend full cooperation to the officer (s) of the Regional Office by furnishing the
requisite data / information/menitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention & Control
of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment
(Protection) Act, 1986, Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016 and the Public Liability Insurance Act, 1991 along with their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of India / High Courts and any other Court of Law relating to
the subject matter.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30
days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-11:0064

and Published by the Centroller of Publications, Delhi-110054. Digitally signed by
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Annexure 3

MINUTES OF THE 6" EXPERT APPRAISAL COMMITTEE {INDUSTRY-2) MEETING HELD
DURING 8-9 April, 2019

Venue: Indus Hall, Ground Floor, Jal Wing, Ministry of Environment, Forest and Climate
Change, Indira ParyavaranBhawan, JorBagh Road, New Delhi-3

Time: 10:30 AM
6.1 Opening Remarks by the Chairman

6.2 Confirmation of the Minutes of the 5" Meeting of the EAC (Industry-2) held
during27™ March, 2019 at Indira ParyavaranBhawan, New Delhi.

The EAC, having taken note that no comments were offered on the minutes of its
5M'meeting held during 27" March, 2019 at New Delhi, confirmed the same.

8" April 2019

6.3 Environmental Clearance

Agenda No.6.3.1

Expansion of Grain Based Distillery (110 to 170 KLPD) at Village Durgapur, Block
Diamond Harbourl, District South 24 Parganas (West Bengal) by M/s IFB Agro
Industries Limited- For Environmental Clearance

[IA/WB/IND2/86195/2006, J-11011/333/2006-1A.1I{1}]

The project proponent and their accredited consultant M/s J M EnviroNet Pvt Ltd, made a
detailed presentation on the salient features of the project.

6.3.1.1 During deliberations, the EAC noted the following:
The proposal is for environmental clearance to the project for expansion of Grain based
Distillery from 110 KLPD to 170 KLPD by M/s IFB Agro Industries Limited in an area of 135100

sgqm located at Village Durgapur, Block Diamond Harbour-ll, District South 24 Parganas (West
Bengal).

The details of products and capacity as under:

S.No. | Unit Existing Proposed | Total

1 Grain based distillery (Extra Neutral | 110 KLPD | 60 KLPD 170 KLPD
Alcohol/Rectified Spirit/Ethanol)

2 Co-generation power plant 4.9 MW - 4.9 MW

The project/activity is covered under category A of item 5 (g)'Distilleries'of the Schedule to the
Environment Impact Assessment Notification, 2006 and requires appraisal at Central level by
the sectoral EAC in the Ministry.

Standard Terms of Reference (ToR) for the project was granted on 6"November, 2017. Public
hearing was conducted by the West Bengal Pollution Control Board on 29™June, 2018. The
main issues raised during the publichearing are related to employment, ESR activities, effect on
environment, etc.
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construction of new | construction of new | the storage
3x1000 MT mounded | 2x500 MT mounded | capacity as there
storage facility | storage facility | was no projected

located at existing | located at existing | demand/market in
HPCL |LPG Botlling | HPCL LPG Bottling | the region.

Piant, Po-Box No. 11, | Plant, Po-Box No. 11,
Jatni, Dist — Khurda, | Jatni, Dist — Khurda,
QOdisha Odisha

6.6.3.3 During deliberations on the proposal, the project proponent preferred to withdraw the
proposal, with the request to allowthe application afresh for grant of ToR.

Agenda No.6.6.4

Proposed Expansion of Sugarcane Crushing Capacity from 9000 TCD to 15000 TCD,
Distillery Capacity from 60 KLPD to 90 KLPD and Establishing 21 MW Co-generation
Power Plant based on bagasse and 5 MW from Incineration Boiler, At Dattanagar Tal.
Shirol, Dist. Kolhapur, Maharashtra by M/sShree Datta ShetkariSahakariSakharKarkhana
Ltd - For amendment in ToR

[IA/GJ/IND2/30971/2014, J-11011/313/2014-1A-MI(1)]

6.6.4.1 The proposal is for amendment in the standard Terms of Reference granted by the
Ministry vide letter dated 29"  November 2018 in favour of M/s Shree Daita
ShetkariSahakariSakharKarkhana Ltd for the project ‘Expansion of Sugar manufacturing unit
from 9000 TCD to 15000 TCD, Distillery from 60 KLPD to 20 KILPD and 21 MW Co-generation
Power Plant’ located atDattanagar Tal. Shirol, District Kolhapur (Maharashtra)

6.6.4.2 The project proponent has requested for amendment in the TOR/EC with the details are
as under;

Para of
S. . TR Details as per the TOR | To be revised/ read as slustifieation )
No. | issued by reasons
MoEF& CC
The Standard TORfor the | The industry
TE? OS;zndeg;j TorRefo;rgze purpose of preparing | conducted  the
Sr. No. 5 of gnv?ronment P iﬁ1 ac?t environment impact | Public Hearin%
the sseeenan? TEEE F;n 4 | assessment  report and | on 10"
Covering ; P environmentmanagement | November 2016
1. envirenmentmanagement o : .
Letter - g plan for obtaining prior | for the expansion
. plan for obtaining prior .
issued by e T environment clearance. of the Sugar
the Ministry resenbsdl Wit [BlblE Public consultation is | factory capacity
Eonsultation P exempted as per OM | from 7500 TCD
dated 29" August 2017. | to 9000 TCD.

6.6.4.3 The EAC, after deliberations noted that earfier the project for expansion of sugar plant
from 7500 to 9000 TCD (for which EC was granted by SEIAA Maharashtra on 1 st June, 201 8),
public hearing was conducted by the State Potlution Control Board on 1 0" November, 2016.
Further, in view of the Ministry’s Notification dated 17" January, 2019 intended to enhance
Ethanol production for usage as bio-fuel, the Committee recommended the proposal for
exemption from public hearing.
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List of the Expert Appraisal Committee (EAC-Industry-2) members attended the meeting

S. No. | Name and Address Designation

1. Dr. J. P. Gupta Chairman

2. Dr. Y.V. Rami Reddy Member

3. Dr Tudiindrasen Reddy Member

4. DrJ S Sharma Member

5. Shri § C Mann Member

6. Shri Ashok Agarwal Member

7. Dr T K Joshi Member

8. ShriDinabandhu Gouda Member

8. Ms. Saloni Goel Member

10. | Dr. Ajay Gairola Member

11. | Shri S.K. Srivastava Member Secretary




Annexure 4

172nd Meeting of State Level Expert Appraisal Committee - 1 (SEAC-1) (Day - 2)

SEAC Meeting number: 172 Meeting Date November 22, 2019

Subject: Environment Clearance for Environment Clearance for Expansion of Sugarcane crushing capacity from 9000
TCD to 15000TCD, Distillery capacity from 60 KLPD to 90 KLPD (Rectified Spirit/ENA/Ethanol) and establishment of 21

+ 5 MW Co-generation Power Plant

Is a Violation Case: No

1.Name of Project

Proposed Expansion of Sugarcane crushing capacity from 9000 TCD to 15000TCD, Distillery
capacity from 60 KLPD to 90 KLPD (Rectified Spirit/ENA/Ethanol) and establishment of 21 + 5
MW Co-generation Power Plant at Dattanagar, Tal. Shirol, Dist. Kolhapur, Maharashtra by Shree
Datta Shetkari Sahakari Sakhar Karkhana Limited

2.Type of institution

Private

3.Name of Project Proponent

M/s. Shree Datta Shetkari Sahakari Sakhar Karkhana Limited

4.Name of Consultant

Dr. Subbarao's Environment Center, Sangli

5.Type of project

Other/Expanision

6.New project/expansion in existing
project/modernization/diversification
in existing project

Expansion in Manufacturing Capacity

7.If expansion/diversification,
whether environmental clearance
has been obtained for existing
project

Yes, Received Environment Clearance for 1. Sugar Unit Vide Letter No. SEIAA-EC-0000000326
Dated 1st June 2018 and 2. for Distillery Unit, F. No. J<11011/33/2001-IA II(I) dated 11th
December 2001

8.Location of the project

Agar bagh- 343 to 352, 354, 361 shirol- 251, 252, 717, 903, 129, 133/2, 135, 134, 136, 210, 213,
214, 230, 229, 232 to 237, 242, 246+241, 247 t0 249,127, 131

9.Taluka

Shirol

10.village

Dattanagar, Shirol

Correspondence Name:

Mr. Vishwajit Shinde

Room Number:

A/p. Dattanagar, Tal. Shirol

Floor:

Dist. Kolhapur

Building Name:

Maharashtra State

Road/Street Name: Shirol

Locality: Shirol

City: Shirol, Kolhapur

et e comertion | optpre
Not Applicable

12.1I0D/I0OA/Concession/Plan
Approval Number

IOD/IOA/Concession/Plan Approval Number: Not Applicable

Approved Built-up Area: 46100

13.Note on the initiated work (If
applicable)

Work shall be initiated as soon as the approval of EC is received

14.LOI / NOC / 10D from MHADA/

Other approvals (If applicable) NOvARplicable
15.Total Plot Area (sq. m.) 854600 m2
16.Deductions Not Applicable
17.Net Plot area 854600 (m2)

18 (a).Proposed Built-up Area (FSI &
Non-FSI)

a) FSI area (sq. m.): 46100

b) Non FSI area (sq. m.): 50000

c) Total BUA area (sq. m.): 96100

18 (b).Approved Built up area as per
DCR

Approved FSI area (sq. m.): 46100

Approved Non FSI area (sq. m.): 00

Date of Approval: 29-06-2019

19.Total ground coverage (m?2) 46100
20.Ground-coverage Percentage (%)
(Note: Percentage of plot not open 5.4

to sky)
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21.Estimated cost of the project

| 2702300000

22 .Number of buildings & its configuration

Serial
number

Building Name & number

Number of floors

Height of the building (Mtrs)

1 Not applicable

Not applicable

Not applicable

2 Not applicable

Not applicable

Not applicable

23.Number of
tenants and shops

Not applicable

24.Number of
expected residents /
users

Not Applicable

25.Tenant density
per hectare

Not Applicable

26.Height of the
building(s)

27.Right of way
(Width of the road
from the nearest fire
station to the
proposed building(s)

Minimum road width provided is 6 meters.

28.Turning radius
for easy access of
fire tender
movement from all
around the building
excluding the width
for the plantation

Minimum 9 meter turning radius is provided for all the roads for movement from all around the

building excluding width for the plantation

29.Existing
structure (s) if any

Manufacturing area, Storage area, ETP;”STP, Utilities, Distillery building, Compost yard etc.

30.Details of the
demolition with
disposal (If

No Demolition of building\is involved. New buildings shall be constructed. The wastage if any

shall be used for filling low lying areas.

applicable)
31.Production Details
<1518 51 Product Existing (MT/M) Proposed (MT/M) Total (MT/M)
Number 9 p
1 Sugar 33750 24750 58500
2 Industrial Alcohol 1800 900 2700
3 Ethanol 900 1800 2700
4 Co-generation Power 0 MW 21 MW + 5 MW 21 MW + 5 MW
32.Total Water Requirement
W SEAC Meeting No: 172 Meeting Date: Siguature: —f:i/
November 22, 2019 ( SEIAA- Name: Dr Umakant Gingesen
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Source of water

Surface Water- Panchaganga River

Fresh water (CMD): |5161

Recycled water -
Flushing (CMD):

4396 (Into Sugar and Distillery Processes)

Recycled water -

Gardening (CMD): 84

Swimming pool

make up (Cum): Not applicable

Dry season: Total Water
Requirement (CMD) (681
Fire fighting -
Underground water |3712
tank(CMD):
Fire fighting -
Overhead water Not Applicable
tank(CMD):
Excess treated water | Not applicable
Source of water Surface Water- Panchaganga River
Fresh water (CMD): |5161
L W 4396 (Into Sugar and Distillery Processes)
Flushing (CMD):
Recycled water - 84
Gardening (CMD):
Swimming pool .
make up (Cum): Not applicable
Wet season: Total Water

Requirement (CMD) (681

Fire fighting -
Underground water | 3712
tank(CMD):

Fire fighting ~
Overhead water
tank(CMD):

Not applicable

Excess treated water | Not applicable

Details of Swimming
pool (If any)

Not applicable
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33.Details of Total water consumed

Par';‘:“la Consumption (CMD) Loss (CMD) Effluent (CMD)
Water
Require | Existing | Proposed | Total | Existing | Proposed | Total | Existing | Proposed | Total
ment
Domestic 106 0 106 22 0 22 84 0 84
Sadlishzl ) g 1895 4205 910 730 1640 1400 1165 2565
Process
Cooling
e & 400 450 850 320 360 630 80 90 170
thermopa
ck
Fresh
LS 00 681 681 00 00 00 00 00 00
requireme
nt
L O UL D T Pre-monsoon from 15 m to 8 m and Post-Monsoon from 12 m to 6 m
water table:
Size and no of RWH
tank(s) and 10 Nos 40 m3 Each
Quantity:
Location of the RWH s
) Near Each Building
34.Rain Water Quantity of recharge 8
Harvesting pits:
(RWH) .Slze of recharge pits 75 m At * 15 m
Budgetary allocation
(Capital cost) : Q000
Budgetary allocation
(O & M cost) : 00000
!)etalls of UGT tanks 10% 40 m3 Each
if any :
Natural water .
R Plain
drainage pattern:
35.Storm water 5
drainage Qpantity of storm 220800 m3
g water:
Size of SWD: 0.3 m

——
S =
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Sewage and
Waste water

Sewage generation
in KLD:

84 m3/day

STP technology:

Root zone Technology

Capacity of STP
(CMD):

1 *100 m3/day

Location & area of
the STP:

Near Residential Colony

Budgetary allocation

(Capital cost): 1000000
Budgetary allocation
(0 & M cost): 50000
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36.Solid waste Management

Waste generation in
the Pre Construction
and Construction
phase:

Waste generation:

Construction Waste

Disposal of the
construction waste
debris:

Used in filling low lying area

Waste generation
in the operation
Phase:

Dry waste: Incinerator boiler ash, Fly ash
Wet waste: Pressmud
Hazardous waste: Spent oil
Biomedical waste (If | ...

. Nil
applicable):
STP Sludge (Dry Ni

il

sludge):
Others if any: Nil

Mode of Disposal

Dry waste:

Treated in composting/Sold to brick manufacturers

Wet waste:

Treated in composting

Hazardous waste:

Mixed with bagasse and burnt in boiler

Biomedical waste (If

NA

of waste: applicable):
STP Sludge (Dry NA
sludge):
Others if any: NA
Location(s): Compost Yard
Area for the storage
Area. of waste & other 10 Ha
requirement: T chlk
Area for machinery: | NA
Budgetary allocation | Capital cost: 40000000
(Capital cost and
O&M cost): O & M cost: 400000
37.Effluent Charecterestics
Serial Parameters Unit Inlet Effluent Outlet Effluent Effluent discharge
Number Charecterestics Charecterestics standards (MPCB)
1 pH NA 4.5-5.5 6.5-8.0 5.5-9.0
2 COD mg/l 2500-5000 50-150 250
3 BOD mg/l 1000-3000 20-70 100
4 Sulphates as SO4 mg/l 100-500 50-150 1000
Total Suspended
5 Solids mg/l 500-1000 40-70 100
Chlorides mg/1 150-500 50-200 600
Total Dissolved Solids mg/l 1000-2000 300-600 2100
8 Oil and Grease mg/l 15-20 0-3 10
. 1. 900 m3/day -Sugar and Cogeneration Effluent, 2. 1500 m3/day Spraypond
LTI G BT ementialon overflow, 3. 160 m3/day fro 60 KLPD Distillery and 80 m3/day from 30 KLPD
(CMD): e
Distillery
1&2. 2400 m3/day for the treatment of Sugar and Co-generation effluent and
Capacity of the ETP: Spraypond overflow. 3. 200 m3/day for 60 KLPD Distillery and 100 M3/day for 30
KLPD Distillery
Amount of treated effluent
NA
recycled :
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Amount of water send to the CETP:

NA

Membership of CETP (if require):

NA

Note on ETP technology to be used

1. Primary treatment as anaerobic filter and for seconday treatment MBBR media
shall be installed in the existing aeration tank, sludge drying bed followed by
clarrier followed by sand and activated charcoal filter 2. Combined with sugar
effluent after primary treatment. 3. for 60 KLPD Distillery MEE followed by
Incineration boiler and for 30 KLPD distillery MEE followed by Composting

Disposal of the ETP sludge

Disposed in Composting

el
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38.Hazardous Waste Details

Serial - _— c
Number Description Cat UOM Existing | Proposed Total Method of Disposal
. Mixed with Bagasse
1 Spent Oil 5.1 MTA 3 2 5 and burnt in boiler
9 Chemical sludge from 50 MTA 55 25 80 Dlsposed in
waste water treatment Composting
39.Stacks emission Details
i Internal
Serial . . Fuel Used with from . Temp. of Exhaust
Section & units . Stack No. diameter
Number Quantity ground Gases
(m)
level (m)
Co-generation Power
1 Plant (120 TPH Boiler) Bagasse (1152 MT/D) 1 70 4.0 D25
Distillery Unit (25 TPH | Conc. Spentwash- 216
2 Incineration Boiler MT/D and Coal- 43.2 1 70 4.0 180
with 5 MW TG Set) MT/Day
40.Details of Fuel to be used
Serial -
Number Type of Fuel Existing Proposed Total
1 Bagasse 0 1152°MT/Day 1152 MT/Day
2 Coal 0 43.2 MT/Day 43.2 MT/Day
3 Concentrated Spentwash 0 216 MT/Day 216 MT/Day
41 Source of Fuel Bagasse: Qaptive (Sugar Unit), Coal: Open Market, Concentrated Spentwash:
Captive (Sistillery Unit)
42.Mode of Transportation of fuel to site | Coal: By Road

43.Green Belt
Development

Total RG area : 296400

No of trees to be cut 00

Number of trees to
be planted :

2000 (Existing 44500 no. trees)

List of proposed

. Provided in EMP
native trees :

Timeline for
completion of
plantation :

Already Developed

44 Number and list of trees species to be planted in the ground

szl Name of the plant Common Name Quantity Characte:rlstlcs S CED O
Number importance
1 Aegle marmelos Bel 190 Control Noise level, Dust
Controller
2 zardirachta indica Neem 165 Contrql Nmse Sl Albgon ) (i
Emission ,Dust Controller
3 Delbergia sissoo Shesham 150 Dust Controller
4 Fecus Bengalensis Banyan, Vad 90 Coniiiel Kot e, D
Controller
. .. Control Noise level, Absorb Gas
9 s Tl Hoggel S Emission ,Dust Controller

Abha‘y'Pimparkar (Secretary
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. - Control Noise level, Dust
6 Syzygium cumini Jamun 205 Controller
7 Tamarindus indica Emali 220 ool Wolss Level, Dt
Controller
8 Morus alba Shetur 195 Dust Controller
- . . Control Noise level, Absorb Gas
9 Terminalia arjuna Arjun 202 Tritiesiam B Caminmiler
10 Phoenix sylvestris Palm 208 Dust Controller
11 Anona squamosa Sitafal 230 Dust Controller
45.Total quantity of plants on ground

46.Number and list of shrubs and bushes species to be planted in the podium RG:

Pend Name C/C Distance Area m2

Number

1 Lantana Camara 5 50

2 Capparis decidua 5 50

3 Calotropis gigantea 5 50

4 Datura wrightii 5 50

B Ipomoea carnea B 50

6 Roystonea regia 5 50

7 Ficus benjamina 3 50

8 Cycas rivoluta 3 50

9 Ziziphus mauritiana 5 50

— I;‘ &
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47.Energy

Power
requirement:

Source of power
supply :

Captive

During Construction
Phase: (Demand
Load)

Nil

DG set as Power
back-up during
construction phase

1*500 KVA

During Operation
phase (Connected
load):

21 + 5 MW

During Operation
phase (Demand
load):

18.7 MW

Transformer:

2000 KVA

DG set as Power
back-up during
operation phase:

1* 500 KVA

Fuel used:

Diesel

Details of high
tension line passing
through the plot if
any:

Yes, 33 MW

48.Energy saving by non-conventional method:

Solar Street Lamps shall be provided.

49.Detail calculations & % of saving:

Serial . Y v @
Number Energy Conservation Measures Saving %
1 LED Lights 1%
2 Solar Street. Lights 5%
50.Details of pollution control Systems
Source Existing pollution control system Proposed to be installed
Sugar and Primary treatment as anaerobic filter and for
Co- gneration secondary treatment MBBR media shall be installed
g Primary and Secondary Treatment in the existing aeration tank, Sludge drying bed
rocess e .
followed by clarifier followed by sand and Activated
Effluent '
charcoal filter
Spraypond Primary and Secondary Treatment Combined with Sugar effluent after primary
Overflow treatment

Existing 60

KLPD . . . .
Distillery MEE followed by Composting MEE Followed by Incineration Boiler
Spentwash
Proposed 30
KLPD .
Distillery NA MEE followed by Composting
Spentwash
Budgetary allocation | Capital cost: 4000000
(Capital cost and
O&M cost): O & M cost: 500000
— i-?i =
e SEAC Meeting No: 172 Meeting Date: Sigaatare: _;/;/
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51.Environmental Management plan Budgetary Allocation

a) Construction phase (with Break-up):

Serial Attributes Parameter Total Cost per annum (Rs. In Lacs)
Number
1 Fugitive Emissions Particulate Matter 10
W SEAC Meeting No: 172 Meeting Date: Sigmatere: e L —
November 22, 2019 ( SEIAA- Name: Dr. Umakant Gangeses Dangat
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b) Operation Phase (with Break-up):

Serial Component Description Capital cost Rs. In Operational and Maintenance
Number p p Lacs cost (Rs. in Lacs/yr)
Sugar and Co- L
1 generation Power Litgests. sl Canzous 500 70
Pollutants
Plant
. Liquid and Gaseous
2 Distillery Pollutants 3000 100
Monitoring of various
3 ETP Parameters letbuitiony = 2
4 Greenbelt Planting and i 8
Development maintenance of trees
Monitoring and Environmental
5 Consultancy Charges Monitoring as per - 16
(3rd Party) EMP
6 Occupational Health Personal FIDLEEITE - 5.0
equipment

51.Storage of chemicals (inflamable/explosive/hazardous/toxic

substances)
Maximum
Quantity
Storage of Consumption
Description Status Location Capacity . a7 / Month in SO 0] ST Of.
q at any Supply |transportation
in MT . MT
point of
time in
MT
NA NA NA NA NA NA NA NA
52.Any.OtherInformation
No Information Available
53.Traffic Management
Nos. of the junction
to the main road &
3 1
design of
confluence:
— i-':"‘i &
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Number and area of

Parking details:

basement: b
Number and area of 0
podia:

Total Parking area: |12 Ha
Area per car: NA
Area per car: NA
Number of 2-

Wheelers as

approved by NA
competent

authority:

Number of 4-

Wheelers as

approved by NA

competent
authority:

Public Transport:

Trucks and Bullock Carts

Width of all Internal
roads (m):

10-15m
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CRZ/ RRZ clearance

obtain, if any: Sk

Distance from
Protected Areas /
Critically Polluted
areas / Eco-sensitive
areas/ inter-State
boundaries

NA

Category as per
schedule of EIA
Notification sheet

Category-B

Court cases pending

if any e

Other Relevant

Informations —

Have you previously
submitted
Application online
on MOEF Website.

Yes

Date of online

. . 15-06-2019
submission

SEAC

DISCUSSION ON ENVIRONMENTAL ASPECTS

PP submitted EIA report to the committee. Various aspects of the Environment are discussed in

EEVI;:; II:;I;EZI the report. PP has conducted base line data collection for Air, Water, Soil & Noise parameters as
r§ect per EIA Notification, 2006 amended from time to time. As per data submitted by the PP in the

proj EIA report environmental parameters are found within the prescribed limits at site.

Water Budget PP submitted water budget calculations in‘the EIA report and also indicated water requirement

at Sr. No 33 of the Consolidated Statement.

Waste Water
Treatment

PP provided Effluent Treatment Plant. PP proposes to provide Sewage Treatment Plant for the
treatment of domestic sewage.

Drainage pattern of
the project

The drains are provided considering the contour of the plot.

Ground water

As per data submitted by PP ground water parameters are within the prescribed limits.

parameters
Solid Waste PP proposes construction waste to be used for filling low lying areas, Boiler and incineration sh
Management will be used for brick manufacturing and waste oil will be mixed with bagasse and will be burnt

in the boiler.

Air Quality & Noise
Level issues

As‘per.data submitted by PP Air Quality are within the prescribed limits at project site. PP to
identify the sources of noise pollution and take measures to reduce noise level on site like
provision of acoustic enclosures, isolation of noise making equipments, etc.

Energy Management

The maximum energy demand will be 18.7 MW which will be met by Captive Power plant. PP
proposes one DG set of capacity 500kVA

Traffic circulation
system and risk
assessment

PP proposes minimum six meter wide raods with nine meters turning radius.

Landscape Plan

PP proposes to develop 33% green belt.

Disaster
management system
and risk assessment

PP prepared DMP.

Socioeconomic
impact assessment

PP has carried out socio economic impact study and included in the EIA report.

Environmental
Management Plan

PP prepared EMP cost of Rs.10 Lakhs during construction phase, 3550 Lakh as capital cost and
Rs. 204 Lakh as O & M cost to maintain environmental parameters during operation phase.
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Any other issues
related to
environmental
sustainability

PP to make efforts on priority to bring 100% sugar cane cultivation under drip irrigation. PP to
implement their plan in letter and spirit for sugar cane productivity enhancement.

Brief information of the project by SEAC
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PP obtained ToR from EAC, MOEF&CC vide letter No. J-11011/33/2001-IA II(I) dated 29.11.2018.
Public Hearing exempted by the EAC, MoEF&CC.

PP submitted EIA/EMP report in the 168th B meeting of the SEAC-1 wherein the proposla was deferred till
submission of the compliance of the follwing points,

1. PP to make necessary changes in the Consolidated Statement in consonance with the ToR granted by the
EAC, MoEF&CC.

2. PP to submit lay out plan showing internal roads with minimum six meter width and nine meter turning
radius, provision of cul-de-sac at dead ends of the internal roads if any, location of pollution control
equipment, parking areas, 33% green belt with its dimensions, rain water harvesting structures (locations
with dimensions), storm water drain lines, along with index and area statement showing calculations for each
area and cross sections of storm water drain and rain water harvesting pits etc.

3. PP to submit plan layout showing contour levels, storm water drain lines and location of rain water
harvesting facilities along with calculations. PP to consider 125 mm rain intensity<dnMumbai / Konkan area
and 100 mm in rest of the Maharashtra area for the purpose of calculations.

4. PP to include detailed water balance calculations in the EIA reports with respect to the existing activities
and proposed activities.

5. PP to include design details of the ETP in the EIA report.

6. PP to include separate chapter on the cane development plan for the fulfillment of proposed crushing
capacity. PP to explore possibilities of introducing new technologies and package of practices including drip
irrigation.

7. PP to submit agreement executed with the Irrigation Department for lifting of water from Panchaganga
River.

8. PP to include bagagse balance in the EIA reprot

9. PP to carry out socio economic impact of the proposed project in the area and include chapter in the EIA
report on Human and Land health along with proposed mitigation measures if any.

10. PP to submit revised EIA/EMP report for appraisal including above points.

11. PP to ensure that, the uniform information is given in the Form-I/II, EIA/EMP report, presentation and
consolidated statement:

12. PP to prepare and submit CER plan in consultation with the District Authority as per OM issued by
MoEF&CC dated 01.05.2018.

Now PP submitted that compliance of the above points.

DECISION OF SEAC
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After detailed deliberations with the PP and their accredited consultant,
SEAC-1 decided recommend the proposal for prior Environmental
Clearance to the SEIAA subject to the following conditions.

Specific Conditions by SEAC:

1) PP to prepare and implement year wise plan to achieve 100% drip irrigation for the area under sugar cane cultivation.
2) PP to prepare and implement CER plan in consultation with the District Authority as per OM issued by MoEF&CC
dated 01.05.2018.

SEIAA DECISION

Proposal was recommended in 172" meeting of SEAC-1. Proposal was then considered in
185™ meeting of SEIAA and deferred for want of plan approval. PP now submittedthe plan
approval.

SEIAA decided to grant EC subject to following conditions-
1. PP to ensure that CER plan gets approved from District Collector.

2. PP to ensure to comply with the conditions stipulated in the Office Memorandum issued
by MoEF& CC dated 9™ August, 2018.

Specific Conditions by SEIAA:

1) PP to prepare and implement year wise plan to achieve 100% drip irrigation for the area under sugar cane cultivation.
2) PP to prepare and implement CER plan in consultation with the District Authority as per OM issued by MoEF&CC
dated 01.05.2018.

FINAL RECOMMENDATION

SEAC-I have decided to recommend the preposal to SEIAA for Prior Environmental clearance subject to above conditions
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